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Open COurt 

CENI'RAL ADMINISTRATIVE TRIBU!AL 
ALIAHA~D BENCB -

ALIA~~D -

original Application NO.6~~_ of 1996 

Alla habad this the 12th day of November. 2002 

Hon'ble Mr.JUstice R.R.K. Trivedi. v.c. 
Hon'ble Mr.s. Jha. Member (A) 

Jai Prakash Srivastava. son of Sri Shyam Sundar 

t.al Srivastava. a g ed about 35 years. resident of 

A-1/7. Old Targhar COlo ney. Post-Kanpur cantt •• 

Kanpur-4. Applicant 

Versus - ·--
1. Post Master Kanpur' Cantt •• Kanpur-208004. 

2. S.S.P. Kanpur City. Division Kanpur-208004. 

3. Union of India through Secretary. Ministry 

of CbmrntJnication. Government of India. New 

Delhi. 

4. Ram Sewak. son of s ri Munshi Lal. resident 

of Village Vi jaypur(Rashulabad) P.S.Kakkawan 

District Kanpur oehat. 
Res p:url en~ 

By Advocate .shri s.c. Tripathi 

0 R D It R ( Oral ) -----
By Hon'ble Mr.JUatice R.R.K. Trivedi. v.c. 

By this o .A • ·Under Section 19 of 

the Administra tive Tribunals Act. 1985. the 

applicant has prayed fbr cancellation of 

app:>intment of respondent no .4 and :fbr a 
V\,. 'Mo l1 e ~ 

direction to the respondents to · fl'e ~ fresh 

~~ ~ ~ 
selection ~th consider the candidature of the d::{rz~t<!A."'<!-"\ 

and give him preference fur the services •••• pg.2 / -
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rendered by him for the last 15 years. 

The facts of the case are that the 

applicant was engaged on different E .o. R>sts 

in different capacity duril}'J the period of 

25.04.1980 to 30.06.95. The details of enga~ement 

have been given in annexure-1. The grievance of. 

the applicant is that though he had w:>rked for 

m:>re than 3 years~ but he was rx>t given preference 
A. v-

in making regular appointmen~ t:howyb for which he 

was entitled under o.G. P & T letter no.43-4/77-Pen 

dated 18.05.79. which reada as under; 

3 • 

"Efforts should be made to give· alterw.ative 

employment to E.D. Agents who are appointed 

provisionally and subsequently discharged 

from service due to administrative reason. 

If at the time of discharge they had put in 

not less than 3 years services. in such cases 

their names should be included in the W3.i ting 

list of E.o.Agents discharged from service 

prescribed in o.G. P & T letter rx>.43-4/77-Pen 

dated 23.02.1979.'' 

In c.he counter-rep! y~ the factual aspect 

of the case that the applicant has rendered services 

in different spells from 25.04.80 to 30.06.95. is 

not denied. However. it is stated that in the 

selection as better qualified candidates were 

available. the y were selec t ed. b¥t the respondents 

have not given any justification as to why the 

aforesaid direction of the D.G.Posts "YS.s not 
~ qh •(.__ 

followed in the case of the applicant./ 'l>l1 b he had 

p ut in -more than 3 years service. • •• . pg.3/-
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4. COnsidering the fac t s and circumstances. 

in our opinion. it is oot 

appointment of respondent 

necessary to cancel the 

oo.4.~!~ ~~the ends 

of justice shall be better served if the respondent 

no .2 is directed to consider the claim of the applicant 

in the light of the letter dated 18.05.79 of D.G. 

P & .T and consider the claim of the applicant 

on preferential 
v\ ~ V\4~ "'­

eE"f available or 

basis in the next post of E.D.Agents. 

any existing post.as the case may be. """", "\ The efforts shall be made to give effectJ.-.this order 

within a period of six months. The O.A. stands 

disposed of accordingly. No order as to costs. 

Member (A) Vice Chairman 
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